
(b) the na~ure and 
worlc; 

scope of its <Development and Rerulation) Act, 
1951; 

(c) whether it has submitted any re-
port11 other than that presented to 
Parliament i.n June, 1965; and 

(d) the annual cost of maintenancE" 
of the Commission? 

The Minbter of State in the Minis-
try of Food, A(Tkul:are, Conunublty 
Developm<'nt aod C<toperatlon <Sllrl 
Aanuablb Shlnde): (a) The Agricul· 
tural Prices Commission now consists 
of ita Chairman, Dr. Ashok Mitra, and 
Member-Secretary, Shri S. C Chau-
dhri 

(b) A statement giving the infor-
mation as 'aid on the Table of 1he 
House. f Plared m Libra,,,. See No 
LT-623/671. 

(Cl Yes A statement g1v1ng a hst 
ot reports submitted by the Agricul-
tural Prices Commission so far is laid 
on lhP Table of the House. [P14ced 
in Libr:iry ~ee No. LT-623/67]. 

(d l Thf' Commission has been an 
existence since February 1965 on'y 
:ind the expenditure has bl'en as fol-
lows·-

1964-65 R!; 8.223 (for 2 month~ 

only) 
1985-86 R~. 3.19.257 
1968-67 Rs. 4,27.564 

Manarement of sucar Mlll<I 

•«ao. Shrl Maharaj stnrh Shanti: 
Will the Minister of f'10d aiid Arri· 
calt-.re be pleased to state: 

(a) whether Government have taken 
a d~cuion to withdraw control on or 
before the 30th June, 1967 from all 
thoSe su1ar mills which were being 
mana1ed under the ~fence of India 
Rul'8, 1962; 

(b) whet.hel' it is a fact that some 
mlll owners have requested Govern-
ment to take over the manarement of 
theit mills under the Industries 

(c) whether the owner of Sakaut1 
Sugar Mill& in District Meerut <Ut-
tar Pradesh) has a·so made such a 
request; and 

(d > if so, the action proposed to be 
taken by Government m the matter~ 

Tht Minister ,:>f State In the Mlais-
try of Food, Arrlewture, Commanlt7 
Development and Cooperation <Slui 
An·:asahlb Shlnde): (a) Yes, Sir. 

(b ) and (c) The owners of only 
one sugar mill, viz .. MIS Diwan Sugar 
and General Mills Private Limited, 
Sakhoti-Tanda, District Meerut, have 
requested the Government of India to 
take over the management of their 
mills under the Industries (Develop-
ment and Regulation) AC't. l~J. 

(dl It is proposed to return to the 
owners the charge of the mill after 
w1thdr&~ing control under the De-
fence of India Rules, 1962. There-
after, any request from the owner~ 

to resume charge of the factory will 
be considered under the Industries 
(Development and Regulation) Act. 
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